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[Shri M. C. Chagla] 

the provident fund and dlen come 
back and join the family here. There-
fore, the problem does not arise. If 
they want to get their families there, 
as I said, this would be regulated by 
the Singapore law and there would 
be no disCTimination. As regards 
citizenship .... 
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RE. DISPOSAL OF NOTICES FROM 
MEMBERS 

Some hon. Members Tose-

Mr. Speaker: Let us proceed now-
Dr. V. K. R. V. Rao--
• . Sbri Nath Pal (Rajapur): Sir, I rise 
to a point of order. 
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Mr. Speaker: I have not received 
anything. 

Shrl Nath Pai: You have received 
from me. 
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Shri Nath Pal: Sir, under the rules 
J am required to draw your allten-
tIDa, before the list of businelS is en-

tered into, under rule 225, that yOll 
have to dispose of the noticE\!l we have 
given. 

Mr. Speaker: Should I dispose them 
of on the floor of the House? I would 
request the hon. Member to advise me 
on this. 

Sbri Nath Pai: Not at all. 

Mr. Speaker: Am I to dispose of all 
the notices I have received on the 
floor of the House? I am prepared to 
do it if that ill the desire of the 
House. 

Sbri N ath Pai: Sir, there is a lot of 
confusion between Y'Ou and us some-
times; all the credit should not came 
to us, you have a lion's tlhare in it. 
Mr. Speaker: I do not accept that 
on any day all the notices that are 
received should be disposed of on the 
floor of the House. I am not prepared 
to accept that. I do not think any 
Speaker is capable of doing it . 

Shri Nath Pal: Sir. you do not say 
what the matter is. The House does 
not know what the matter is. 

Mr. Speaker: I have the paper with 
me. What ill the use of raising it in 
the House and asking me to take a 
deciSion? 

Shri Nath Pai: From yesterday's 
proceedings, I do not see which mat-
ter you haVe kept pending. 

Mr. Speaker: I would request the 
hon. Member to hear me for a minute. 

Shri Nath Pai: Why a minute, Sir, 
the whole day I will sit with you. 

Mk'. speaker: I want the hon. 
Member to hear me so that I need not 
say every time "please sit down". All 
that I am '3Bying is, if I had given-
permission I would have myself re-
quested him to raise it. As the hon. 
Member himsell knows, 30 to 40 noti-
ces are given every day. I dO not 
want to mention what the notice is 
about. I have the paper with me. 
Only when it is permitted and due-
notice is given, It can be raised In the 
HoUle. 
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Shrj Nath Pal: I have given several 
notices. I do not know what Y'OU are 
disallowing. Sir, kindly bear with me 
patiently for a minute. There was an 
adjourn'ment motion. 

Mr. Speaker: I am only worried 
that if 1 allow the hon. Member now 
it will become a practice. 

8hri Nath Pai: 1 have gone very 
carefully through the record. It is 
on page 30326. You say: "There are 
three matters pending before me" . 
Earlier to that you say, in reply to 
my question, "I am having it in con-
sideration". If yOU say it has been 
disposed of, 1 will not try to raise it. 
You have not disposed it of, that is 
my submission, and therefore my 
right arises. I am quite clear. 

Mr. Speaker: Even then he has no 
right to raise it here in this way. 
He himself Gays that I have not dis-
posed it of. Anyway, he may' raise 
it. I do not want to object. 

Shri Nath Pai: Mr. Speaker, 
would like to know which matter you 
have disallowed. Why don't you at 
least clarify? 

Mr. Speaker: If the hon. Member 
had asked me I would have told hirn. 
He never asked me at any stage. On 
the floor of the Hause he begins rais-
ing it. 

Shri Nath Pai: It is not that I did 
not do that. I am sorry we are com-
ing to thiG level. I asked through pro-
per channel and I was told yesterday 
that my privilege motion is being held 
by you. The privilege motion 
arises out of the reply of Shri ChagJa; 
mine was against him. Today I have 
given notice of a motion Of contempt 
of the House against him that when 
my motion has been held by you as 
pending, a clarification has been given 
bY' his Minilltry. Now, Mr. Speaker, 
where do we stand? There is mY ad-
journment motion and there is my 
calling attention notice and other 
notices. Which of them have you 
allowed, disallowed or kept pending? 

Mr. Speaket: J am not going to tell 
before the House; you should kindly 
e][eu5e me. 

Sm! Nath Pal: You will kindly 
excuse me by enlightening me on 
this pOint. 

Mr. Speaker: I do not want to do 
it here in the House. I have got a 
number of notices from YOU and, _ 
you have yourself stated, I have not 
given any decision. If you raise it in 
the House, what can I do? I can only 
say that I have not C'OlYle to any deci-
sion. 

Shri Nath Pai: At 11.30 today I re-
ceived a message that my motion of 
contempt against Shri Chagla has 
been disallowed. That is the latest 
information I have got. I am making 
enquiries about my other motions. I 
beg of you that we must get in writ-
ing YOUr decisions on these motions 
becaUse you were saying repeatedlY 
yesterday that you will inform me 
through the proper channel. I want to 
know whether my motion is being 
withheld. 

Mr. Speaker: That is a different 
point. Yesterday, it wa'3 about ship-
ping. 

8hr! Nath Pai: That was the con-
fusion. 

Mr. speaker: I have got so many 
notices before me. One is about All 
India Ports and Docks Workers. 

Shri Nath Pal: That is an adjourn-
ment motion. 

Mr. Speaker: When I receive 10 
many adjournment motions, sOme are 
diGalIowed. Now, will you kindly ~it 
down? I want to be guided by the 
HOUSe about the procedure that has 
to be followed in these cases. If you 
want to change the existing practice, 
I have no objection. Every member 
who has given notice of a motion can 
raise it in the House, whether it Is 
admitted or not. Let us have it 
every day. I have no objection. But. 
surely, it Shrl Nath Pai alone raw 
it and 80'1T1e other members are not 
allowed to raise it, I will be put In a 
very delicate and embarrassing poll-
tion. Because, I get every day 30 or 
40 notices and I teU all the members 
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[Mr. Speaker] 
"no, I am not allowing them and you 
aball not be allowed to raise them in 
the House". Now, if Shri Nath Pai 
raises it and I allow it, while not 
allowing others, mY position will be-
come difficult. If everyday this hap-
pens, what am I to do? After all, each 
day I would be disposing of 40 cal-
liDg attention notices and adjourn-
ment motions. If every day every 
member raises on the floor of the 
House whatever I might have done in 
respect of their notices, rejecting or 
admitting them, ~ would bE' my 
pooition. The House or the Rules Com-
mittee may tell me what I have to 
do. I will follow it. I haVe no ob-
jection. Every day, immediately after 
the question hour, every member can 
get up and say what he wants about 
his notice. 

SUl Nath Pai: If we get conflicting 
messages from your office. what are 
we to do? 

Mr. speaker: Where is the conflict-
mg message? 
Shrl Nath Pal: My motion of pri-
riege is being kept pending. I" it so? 

Mr. SPeaker: I cannot answer your 
question in the ou ~  I refuse to 
answer it here. 

Mr. Speaker: If it is the desire of 
the members, I will try to see that 
members are informed of the position. 

Shrl Hem Barua (Mangaldai): 
There ie a lot of dross accumulating 
in your portalB. When the question of 
the finances of the Nizam came up 
during qUestion time one day, you 
said that you will allow half an 
hour discussion. Immediately, I gave 
notice of a half an hour discussion. Up 
till now I have not been informed as 
to what happened to my notice. At 
the same time, we have got a notice 
from your office, telling us that we 
should not table short notice ques-
tions since short notice questions for 
the rest Of the present session have 
already been fixed up. Now, my sub-
mission is this. Instead of putting 
down one short notice question a day, 
you can allow two short notice Ques-
tions. 

Shri ChintamaD.i Panigrahl (Bhu-
baneswar: Sir, I have also given 
notice of so many calling attention 
and "hort notice questions. None of 
them seem to have been admitted. 

Mr. Speaker: Now, we will take u, 
papers to be laid on the Table. 

Sbrt Nath Pal: Then where do I 12.30 hrlI . 
.tand? Why don't you tell me what is 
allowed and what is not allowed. PAPERS LAID ON THE TABLE 

Mr. speaker: Then I can under- REPORT OF SHIPPING DEvELoPMENT FuND 
stand. If you want intimation. "  . COMMlTTIZ AND S1'ATIlMENT CORRECT-

Shrl Nath Pai: That is what I am 
asking all the time. 

Mr. speaker: I accept the sugges-
tion. In the Secretariat there may be 
a little delay. Anyhow, we can do it. 
At 10.30 or 10.45 I saw this privilege 
motion. The office might have taken a 
little Ume '" send the communication 
in writlns. 

8brI Nath Pal: Unless we get a 
communication how do we know the 
fate of I)ur notiC'el' 

ING CERTAIN INFORMATION GIVEN ON 

25TH: JULY 1967 lIE. REPATRIATION OF 
DR. DHARMA TEJA 

The MiDister of Transport aDd. 
Shlppinr (Dr. V. K. R. V. Bao): &Jr, 
I beg to lay on the Table:-

(1) A copy of the Report and Cer-
tlfted AC'COunts of the ShIpping 
Development Fund Committee 
for the year 1965-68, together 
with the Audit Report thereon, 
under sub-sectlon (6) of section 


